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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE 

NGT (CZ) IN THE COMPLIANCE OF ORDER DATED 02-02-2026, IN OA 

NO. 24/2026 RAMESH SINGH VS STATE OF M.P. & ORS 

1. Hon’ble NGT (CZ), Bhopal in OA No. 24/2026vide its order dated 

02/02/2026 in the matter of “Ramesh Singh Vs State of Madhya Pradesh 

& Ors” directed as follows :- 

“1. The contentions of the learned Counsel for the Applicant are that the 

Applicant is a farmer and the owner of agricultural land situated near the 

Reliance Biofuel Energy Plant, Village Sitpura, District Satna (M.P.) and 

within the said land, the Applicant maintains a Private Pond having 

dimension of about 4 acres serving as a natural reservoir for irrigation of 

the surrounding fields and is also used for fish farming. It is stated that in 

August 2025, the sewage and effluents from the Reliance Biofuel Energy 

Plant overflowed and entered the Applicant's pond and the entire pond 

water turned black leading to the death of thousands of fish within a short 

span of time and the Applicant immediately filed a complaint with the 

Pollution Control Board, upon which water samples were collected. 

However, the investigation report revealed a high concentration of coli 

form bacteria, confirming severe water pollution. It is further noted that 

the foul smell spread in the area and that continued pollution affected the 

health of humans and animals. 

2. A substantial issue of environmental has been raised. 

3. Issue notice to the respondents. Returnable within four weeks. 

6. We also deem it just and proper to call a report on the matter in issue, 

in present application from a joint Committee consisting of: 

i. One representative from the Collector District Satna (M.P).  

ii. One representative from the Member Secretary Madhya Pradesh Pollution 

Control Board (M.P.). 

     7. The Committee is directed to visit the site and submit the factual and 

action taken report within four weeks. The State PCB will be the nodal 

agency for coordination and logistic support.”  
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2.  Constitutions of Committee:- 

          In compliance of the order dated 02.02.2026 the following officers from     

          Concerned departments were nominated for the Joint Committee:- 

  

S. 

No 

Name of Department Name of Committee Member 

1 One representative from 

Collector District Satna 

(M.P). 

Shri Aniket Sandilya, (IAS),  

Sub Divisional Magistrate,  

Nagod, District - Satna (M.P.). 

2 One representative from 

State Pollution Control 

Board (M.P.). 

Shri Sudhanshu Tiwari   

Regional Officer 

MPPCB Regional Office, Satna (M.P.) 

         The copies of the nomination letters are enclosed as Annexure—1. 

3.      Date of inspection:- 

The MPPCB Being the Nodal Agency in this matter, coordinated with all the 

concerned departments and fixing the date of site visit and it was conducted 

on 25/02/2026 at Village – Sitpura, District – Satna (M.P.). 

4.    Inspection of the joint committee :- 

That prior to the site visit, an on-site meeting of all Committee Members was 

convened at Village Sitpura, District - Satna, (M.P). The information was 

given to the complainant Mr. Ramesh Singh and respondent no.-5 vide letter 

No.2006 dated 23.02.2026. The copy of this letter is enclosed as Annexure-2. 

The following officers/person were present during the inspection :-  

i. Shri Aniket Sandilya, (IAS), Sub Divisional Magistrate, Nagod, 

District - Satna (M.P.) 

ii. Shri Sudhanshu Tiwari, Regional Officer, MP PCB Regional 

Office, Satna (M.P.) 

iii. Complainant/Petitioner – Ramesh Singh and Others. 

iv. Representative of Reliance Biofuel Energy Plant – Arpit Singh 

Baghel and Others. 

The Attendance sheet prepared during inspection is enclosed as 

Annexure--3. 
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This report is being filed by the aforementioned Joint Committee after 

conducting the field visit on 25/02/2026. The Sthal Panchnama 

attached as Annexure--4. 

5. Background and Specific Issues in this matter:- The Applicant in the 

application has stated that  He is a farmer and the owner of agricultural land situated 

near the Reliance Biofuel Energy Plant, Village Sitpura, District Satna (M.P.) and 

within the said land, he maintains a private pond having dimension of about 4 acres 

serving as a natural reservoir for irrigation of the surrounding fields and is also used 

for fish farming. It is stated that in August 2025, the sewage and effluents from the 

Reliance Biofuel Energy Plant overflowed and entered the Applicant's pond and the 

entire pond water turned black leading to the death of thousands of fish within a 

short span of time and the Applicant immediately filed a complaint with the 

Pollution Control Board, upon which water samples were collected. However, the 

investigation report revealed a high concentration of coli form bacteria, confirming 

severe water pollution. It is further noted that the foul smell spread in the area and 

that continued pollution affected the health of humans and animals. 

6.. Factual Status Report of the Issues raised in petition:-    

6.1  About the Reliance Biofuel Energy Plant The details of the Industry are as 

follows :-  

a) Industry Name: Reliance Bio Energy Limited (RBEL) 

b) Plant Type: Compressed Bio-gas (CBG). 

c) Location: Village -Bamhor, District Satna, Madhya Pradesh. 

d) The information provided by the Project Proponent (Respondent no. 07) 

reliance bio fuel is enclosed as Annexure - 5. 

e) Industry Category: White Category industry exempted from consent under 

provisions of the Water (Prevention and Control of Pollution) Act, 1974 and 

the Air (Prevention and Control of Pollution) Act, 1981. (Non-polluting 

industry as per CPCB guidelines enclosed as   Annexure--6.  
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6.2  Statutory Status :- 

f) PP has obtained Consent to Establish (CTE) dated 16-02-2024 which is 

enclosed as Annexure—7. 

g) PP has obtained NOC from Central Ground water Authority which is 

enclosed as Annexure—8. 

h) PP has obtained NOC from Gram Panchayat Bachbai which is enclosed as 

Annexure—9. 

i) PP has obtained Transport and highway Approval which is enclosed as 

Annexure—10. 

j) PP has obtained Fire NOC which is enclosed as Annexure—11. 

k) PP has obtained Factory license which is enclosed as Annexure—12. 

l) PP has obtained PESO approval letter which is enclosed as Annexure—13. 

m) PP has obtained GOBARDHAN certificate which is enclosed as 

Annexure—14. 

n) PP has obtained CBG sales Agreement which is enclosed as Annexure—15. 

o) Project Proponent has submitted Intimation for Operation of the industry 

dated 05-02-2025 to MPPCB which is enclosed as Annexure—16. 

p) As per MoEF&CC notifications no. 702 (E) and 703 (E) dated 12.11.2024. 

The CBG plants have been exempted from Consent to Operate (CTO) under 

section 25 of the Water (Prevention and Control of Pollution) Act, 1974 and 

section 21 of the Air (Prevention and Control of Pollution) Act, 1981. 

(Annexure—6) 

6.3   Raw Material Used:- 

 Agricultural residues 

 Press Mud 

 Cattle dung (गोबर) 

 Other biodegradable organic waste. 

 

6.4   Manufacturing Process :-   

 Process based on Anaerobic Digestion (biological process). 

 Process carried out in closed temperature controlled digesters. 

 No hazardous chemicals used as per industry submission (Annexure--5). 

111



Hon`ble NGT, OA No. 24/2026 (CZ) Ramesh Singh Vs State of Madhya Pradesh. & Others& Ors  
 

Page 7 of 17 

 

 

6.5  Pollution Control Measures :- 

 Plant designed on Zero Liquid Discharge (ZLD) basis. 

 No liquid effluent discharged outside premises. 

 Process liquids are recycled within plant. 

 No untreated emission or discharge (as per industry claim). 

6.6  By-Products :- 

 Fermented Organic Manure (FOM) generated as by-product. 

 FOM used as organic fertilizer. 

 Industry has submitted that FOM is non-hazardous and non-toxic. The 

relevant reports is enclosed as Annexure—17.  

7 Applicant fish farming pond :- Petitioner owns Agricultural land (survey no.       

village Sitpura District – Satna) near Reliance Bio-fuel Energy Plant Village 

Sitpura District – Satna (M.P.) which is enclosed as Annexure--18. 

7.1 A Private Pond having area of about 4 acres situated on his land is used for    

Irrigation and fish farming. 

7.2  It is submitted that in the month of august (during the year of allegation), a   

complaint was received alleging fish mortality in the farm pond and possible 

pollution from the nearby RBL plant which is enclosed as Annexure—19 

7.3  Complaint by original applicant: The Regional Office of MPPCB had   

conducted inspection of the unit to examine the complaint made on 

22/10/2025. The inspection report is enclosed as Annexure—20. The facts 

observed during inspection and the action taken by MPPCB are as follows :-   

i. The Environmental monitoring was carried out which is enclosed as 

Annexure—21. 

ii. A fish kill event was documented during inspection on dated 

22/10/2025 

iii.  During inspection on dated 22/10/205 it was observe that LOFM was 

stored in unlined lagoon within the industry. 

iv.  During inspection it was observed that the leftover material from CBG 

(Compressed Bio-Gas) plants, known as Fermented Organic Manure 
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(FOM) or slurry, can become a major environmental hazard if not 

managed properly.  

8 Groundwater Contamination (Leaching)  

If the slurry is left in unlined pits or on open soil, the toxic elements present 

in it begin to seep deep into the ground due to gravity or along with 

rainwater. This leads to following consequences: 

a. Nitrate Leaching: Slurry is rich in nitrogen. When it seeps into the 

ground, it converts into nitrates. If these reach the water table, the water 

becomes unfit for human consumption, potentially causing "Blue Baby 

Syndrome" (Methemoglobinemia) in infants. 

b. Pathogen Infiltration: Harmful bacteria like E. coli and Salmonella 

from the raw waste can travel through the soil into nearby wells and 

hand pumps, leading to outbreaks of waterborne diseases like cholera 

and typhoid. 

c. Heavy Metal Accumulation: If the feedstock (gobar or parali) contains 

any industrial or chemical contaminants, heavy metals like Lead or 

Arsenic can permanently poison the underground aquifers. 

 

          8.1 Threat to Fish and Aquatic Life (Eutrophication) 

d. Oxygen Depletion: Slurry contains a very high amount of organic 

matter. When it mixes with water, the bacteria in the water consume all 

the Dissolved Oxygen (DO) to break it down. Due to the lack of 

oxygen, the fish die of suffocation. 

e. Ammonia Toxicity: Raw slurry can have high levels of ammonia, 

which acts as a direct poison for fish. 

f. Algal Bloom: Due to the phosphorus and nitrogen present in it, a thick 

layer of algae forms on the surface of the water, which blocks sunlight. 
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        8.2    A letter was issued to the Fisheries Department seeking the details     

                  of the cause of fish mortality, technical assessment report and the status    

                 of pond ecosystem. The copy of the letter issued is enclosed as  

               Annexure--22. 

   8.3 The reply of the Fisheries Department is attached in which the fisheries         

department in their reply has stated that “the river fish were repeatedly 

coming to the surface due to a lack of oxygen in the water, which 

primarily indicates a deficiency of oxygen in the water”.Annexure—22 

         8.4 That the MPPCB has issued a letter no 958 on dated 28/10/2025 to the 

project proponent seeking explanation regarding the incident of fish 

mortality in the pond of applicant. The project proponent has submitted its 

reply dated 04/11/2025 to this letter which enclosed as Annexure—23. 

         8.5 Again MPPCB has issued a letter no 2093 on dated 16/03/2026 to the RBL    

              Regarding no compliances. On behalf of this letter industry submitted reply    

              on dated 18/03/2026 Annexure—24 

 

9.  Technical Observations during Joint Inspection 25/02/2026:- 

A) Inspection of Applicants Pond: 

i. The agriculture land and private pond of the applicant were physically 

verified (Photographs Attached). 

ii. The distance between the applicant’s pond and the boundary of Reliance 

Bio-fuel Energy Plant was approximately 200 meter. The relevant is 

enclosure as Annexure--25. 

iii. During inspection, only one inlet Point was found in the pond 

(Photographs Attached). 

iv. It was observed that the applicant had constructed a channel for collection 

of rain water from the catchment area, which was located adjacent to the 

boundary wall of the bio energy plant (Photographs Attached). 
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v. Water accumulation was observed in the channel adjacent to the 

boundary wall of Reliance Bio-fuel Energy Plant the time of inspection 

(Photographs Attached). 

vi. Sample of pond water and nearby drain water were collected during joint 

inspection dated 25/02/2026 by the officials of MPPCB for analysis and 

the laboratory report is enclosed as Annexure--26. 

vii. No direct discharge pipe line or visible overflow structure from the 

industry to the applicant’s pond was found during inspection. 

viii. No dead fish or fresh sign of fish mortality were observed during Joint 

inspection. 

B) Inspection of Reliance Bio-Energy plant: 

The joint committee thereafter inspected the Bio-energy Plant premises. 

During inspection the following was observed: 

i. During inspection it was observed that raw materials (paddy husk, cow 

dung, press mud) were stored in open areas without proper covering and 

without scientific storage arrangements, which may lead to generation of 

Leachate during rainfall. 

ii. Housekeeping condition of the plant was found poor, indicating lack of 

proper environmental management system. 

iii. Strong foul odor was observed within plant premises, which indicates 

improper handling of biodegradable waste. 

iv. During inspection it was observed that unit is used wood as a fuel in place 

of paddy straw and Bio briquette. 

v. Rainwater harvesting pit was observed with signs of seepage, which 

indicates possibility of percolation of contaminated water. 

vi. Boundary wall of plant was observed with drain holes and broken portions, 

which may allow runoff water carrying organic material to move outside 

plant premises during heavy rainfall. 

vii. Raw material storage was found at lower elevation compared to digester, 

which increases possibility of runoff/overflow during monsoon conditions. 

viii. Civil works related to environmental protection infrastructure were found 

incomplete at certain locations. 
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ix. No proper storm water management system was observed to prevent 

mixing of rainwater with raw material. 

x.  Improper storage of biodegradable raw material may result in: 

  Leachate generation; 

 Increase in organic load in runoff; 

 Odor nuisance; 

 Contamination risk to nearby water bodies. 

xi. These conditions indicate that Zero Liquid Discharge condition is 

Dependent on proper containment, which was not fully ensured through 

infrastructure arrangements. 

xii. No pollutant matter visibly observed in flowing water during inspection. 

C) Verification & Sampling: 

i. Madhya Pradesh Pollution Control Board Satna Laboratory has conducted 

a 24 hours monitoring to assess the Air, Soil and Water sampling from 

pond, farmland drains and storm water drain and results are attached 

Annexure-26. 

ii. Soil sampling from trenches and farmland drains photographs Attached. 

iii. Verification of farmland drains ownership from Patwari records 

(Annexure—25). 

iv. Laboratory Findings (Summary): 

 Water Quality with respect to Criteria:- 

S.

No 

Sampling 

locations 

Parameters Existing 

Class 

Parameter 

responsible for 

downgrading 

water quality 

pH DO 

(Mg/l 
BOD 

(Mg/l 
TC 

(MPN/1

00ml) 

FC 

(MPN/1

00ml) 

1 L1 7.7

2 

5.5 3 26 1.8 Class B Nil 

2 L2 8.0

3 

3.8 44 630 120 Not met 

(Class 

ABCD) 

DO, TC, FC 

3 L3 8.2

1 

2.4 72 1400 220 Not met 

(Class 

ABCD) 

DO, TC, FC 

  Ref: inland Surface water bodies (IS-2296-1982) 

*L1- Pond water sample Shri Ramesh Singh Farm House  

*L2- Water sample near boundary wall outside of factory Premises (North west Side Of M/s RBL plant) 

*L3-Water sample from factory Premises (west Side of M/s RBL plant) 

 Actual laboratory report attached -Annexure-26 
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10.  CPCB Categorization issue :- 

The Central Pollution Control Board (CPCB) classifies Compressed Biogas 

(CBG) and Bio-CNG plants into the White Category if they operate as non-

polluting or negligible-emission units. Under the revised 2025 guidelines, 

these plants are considered White Category if they meet specific criteria 

regarding wastewater discharge and by-product management. Annexure-06 

A). White Category Eligibility Criteria for CBG Plants-- 

To be classified as White Category, a CBG plant must satisfy the following 

conditions: 

i. Zero Wastewater Discharge: - The unit must not discharge any 

wastewater into the environment. 

ii. Feedstock & By-products: Utilizes non-industrial feedstock such as 

Municipal Solid Waste (MSW), agro-residue, energy crops, animal 

waste, or press mud. 

iii. Produces by-products like Fermented Organic Manure (FOM), Liquid 

Fermented Organic Manure (LFOM), or enriched manure in 

compliance with government standards. 

iv. Briquette or pellet production must use electricity rather than fuel (which 

would move it to a higher pollution category). 

v. Household Units: -Small household-scale bio-digesters or gobar-gas 

plants based on biodegradable waste are also included in this category, 

particularly if the feed slurry has a Volatile Organic Fraction of more 

than 75%. 

vi. Pollution Index (PI) Score:-These units typically have a low PI score, 

often around 20.0.  

 

B). Regulatory Benefits for White Category Plants-- Industrial sectors in the 

White Category benefit from significantly reduced regulatory hurdles to 

promote the Ease of Doing Business:  

i. Exemption from Consents: They are generally exempted from obtaining 

Consent to Establish (CTE) and Consent to Operate (CTO) from State 

Pollution Control Boards. 

ii. Simple Intimation: Instead of formal consent, these units are only 

required to submit a written intimation to their respective State Pollution 

Control Board (SPCB) or Pollution Control Committee (PCC).  

iii. Other CBG Classifications for Comparison: If a CBG plant does not 

meet the "zero discharge" or "electricity-only" criteria, it is moved to a 

different category: 

iv. Blue Category: CBG plants using MSW or agro-residue that do 

generate wastewater (e.g., PI score of 79.0–82.5) or use fuel for 

briquetting (PI score of 60.0). 
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v. Red Category: CBG plants specifically based on industrial or process 

waste feedstock remain in the highest pollution category.  

       At present, the CBG/Bio-Energy plant is categorized under White     

       Category as per existing as per MoEF&CC notifications dated     

       12.11.2024 and CPCB classification criteria dated. However, during  

      inspection, the following risk factors were noted: 

 Large Scale handling of biodegradable organic waste. 

 Open Storage of press mud and cow dung. 

 Odor and H2S generation potential 

 Possibility of runoff during extreme rainfall 

 Structural containment deficiencies. 

That considering  the above environmental risk potential and pollution load 

characteristics, the joint Committee is of the considered opinion that CBG 

plant in present case requires stricter regulatory monitoring. 

11. Compliance Status of industry :- 

 Valid Consent to Operate under Water &air Acts – No 

 ETP Installed- No 

 Flow meter & log book maintained – No 

 Online monitoring system- No 

 

12.Findings of the Joint Committee:- 

i. Based on site inspection and laboratory analysis, it is observed that: 

     a)  There is no evidence of recent effluent overflow from the industry towards 

the applicant’s ponds. 

b) It was observed that the raw material storage area lacks proper boundary 

walls/enclosures. In the event of heavy rainfall, there is a high probability of 

surface runoff and infiltration of these materials into nearby water bodies. 

Such an occurrence would lead to a sudden surge in Biochemical Oxygen 

Demand (BOD) levels, depleting dissolved oxygen and consequences 

resulting in significant fish mortality. 
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 c) During inspection, no direct pipeline connection or active discharge from 

the plant to the applicant’s pond was observed. 

ii.      The pond was found to have a single inlet channel primarily constructed for 

rainwater collection. 

iii.     However, the proximity of the Rainwater channel to the plant boundary and 

presence of stored raw material in open condition indicated possibility of 

surface runoff entering the channel during rainfall events. 

iv. Poor housekeeping condition indicates non-adherence to good environmental 

management practices. 

v. Open dumping of paddy, cow dung and press mud without adequate 

protection may cause environmental concerns including odor nuisance and 

potential contamination through runoff. 

vi. Presence of foul odor indicated ongoing organic degradation process, 

possibly under anaerobic condition. 

vii. Breach of ZLD Protocols: -The industry claim of Zero Liquid Discharge 

(ZLD) appears conditional and dependent on proper housekeeping and 

infrastructure maintenance. The present site conditions indicate risk of 

runoff of organic material during heavy rainfall if adequate containment and 

storm water control measures are not strengthened. 

viii. Lined lagoons have not been provided by the plants for effluent storage. 

ix. Damage to Fish and Sampling: According to the report, the water samples 

collected from the location where the fish deaths occurred showed levels of 

BOD (Biochemical Oxygen Demand) and COD (Chemical Oxygen 

Demand) several times higher than normal. Based on these findings, the 

Board concluded that the water had become 'Toxic. 

x. Fish Mortality: - 'Hypoxia' When BOD/COD levels become very high; the 

Dissolved Oxygen (DO) in the water is almost entirely depleted. This 

condition is known as Hypoxia. The fish are unable to breathe and begin to 

suffocate, a phenomenon commonly referred to as a "Fish Kill" event. 
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13.      Conclusion: - Based on inspection dated 25/02/2026: 

i. No direct discharge from the plant to the applicant’s pond was observed at 

the time of joint inspection.  

ii. During the inspection, leakage of raw materials (such as gobar) was 

observed outside the immediate vicinity of RBL plant boundary wall, 

indicating poor storage conditions. 

iii. However poor housekeeping and open storage of biodegradable raw 

materials within the plant premises were found, open storage of 

biodegradable material may create anaerobic microbial activity leading to 

foul odor, high BOD and possible surface contamination during rainfall. 

iv. The plant management failed to adopt adequate preventive environmental 

safeguards in respective of raw material storage and storm water control. 

v. In view of the precautionary principal, the unit is required to adopt 

preventive measures irrespective of conclusive proof of contamination. 

vi. Environmental compensation may be assessed as per CPCB guidelines 

subject to lab confirmation. 

 

   14. Recommendation: -The Bio-energy plant has been directed to: 

i. Develop scientific raw material storage (covered, impervious flooring/Lined 

Lagoons) platform with leach ate collection to prevent further groundwater 

seepage. 

120



Hon`ble NGT, OA No. 24/2026 (CZ) Ramesh Singh Vs State of Madhya Pradesh. & Others& Ors  
 

Page 16 of 17 

 

ii. The plant must immediately construct a permanent containment wall and a 

closed drainage system to prevent any runoff from plant premises towards 

adjoining areas. 

iii. Develop proper storm water drainage system, garland drain and leach ate 

collection pit. 

iv. Improve housekeeping. 

v. ZLD Compliance: - RBEL will have to upgrade its Zero Liquid Discharge 

(ZLD) system and all storage tanks will have to be reinforced with HDPE 

lining to prevent leakage and also Submit ZLD compliance plan. 

vi. Regular monitoring of DO, COD, BOD and H2s levels. 

vii. Strict implementation of OCEMS (Online Continuous Effluent Monitoring 

System) to provide real-time discharge data to the State Pollution Control 

Board. 

viii. It is recommended that CPCB/Competent authority may review 

categorization Mandatory consent to establish and operate Periodic 

compliance monitoring stricter environmental safe guard. 

ix. Since the plant failed to implement corrective measures despite prior 

observations of inadequate drainage, it is should be liable under the 

principles of 'Strict Liability' and 'Polluter Pays' in case of any discharge 

and violation.  
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